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CENTRAL ADHINISTRATiVE TRIBUNAL : :GUWAHATI BENCH.

{0.A. No 211 of 2007)

" DATE OF DECISION 28.8.2007.

Mr.KayangPertin APPLICANT/S

ADVOCATEFOR THE

Mr.A.K.Roy, Mrs.S.Roy,

Ms.T.Das APPLICANT(S)
- VERSUS-
Union of India & Ors. RESPONDENT(S)
Mrs. M. Das Addl.C.G.S.C. | ADVOCATE FOR THE
RESPONDENT(S)
CORAN

HON’BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN

Whether Reporters of local papers may be allowed to
see the judgments? ‘

To be referred to the Reporter or not? /VYU

Whether to be forwarded for including in the Digest
Being complied at Jodhpur Benczfﬁd?ther Benches?

Whether their Lordships wish to see the fair copy of

the Judgment? /WV\

Judgment delivered by Hon'ble Vice-Chairman



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.211 of 2007
Date of Order: This the 28" Day of August, 2007.
HON’BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN

1. Shri Kayang Pertin,
Divisional Forest Officer,
Lohit Forest Divisiion, P.O. Tezu |
Dist: Lohit (Auranchal Pradesh) Applicant

By Advocate Mr.A.K.Roy,
Versus-

1. Union of India, represented by the Secretary,
Government of India, ]
Ministry of Environment and Forests,
Paryavaran Bhawan, C.G.O. Complex
Lodi Road, New Delhi.

2. Under Secretary, Government of India,
Ministry of Environment and Forests,
Paryavaran Bhawan, C.G.0O. Complex,
Lodi Road, New Delh-110003

3. State of Arunachal Pradesh,
represented by the
Special Secretary (E &F)
Government of Arunachal Pradesh
Itanagar
4. Principal Chief Conservator of Forests,
Arunachal Pradesh, Itanagar Respondents. .

By Advocate Mrs. M. Das, Addl. C.G.S.C.
ORDER(ORAL)

K.V.SACHIDANANDAN, V.C:

The applicant is now entering IFS, working as Divisional Forest
Officer, Arunachal Pradesh. The averment in the O.A. is that the

applicant’s name was approved by the U.P.S.C for induction in the



IFS (AGMUT) cadre and included his name in the select list vide
hotiﬁcation dated 29.06.2000 (Annexure-A).,other two officers were
'\’snducted due to non-issuance of Integrity Certificate by the State
deemment fc;r pendency of Disciplinary Proceeding. Later on, the
applicant’s Departmental Inquiry was completed and the applicant
was exonerated from all charges. The Integrity Certificate was issued
on 22.07.2002. Subsequently, after representation dated 19.9.2002
the applicant was inducted in LF.S cadre vide Notification dated
22.05.2003 (Annexure F) w.e.f. 06.08.2003. After such induction, the
| applicant submitted his representation dateti 28.06.2004 (Annexure-
G) and subsequently several reminders praying for giving promotional
effect w.e.f. 18.08.2000. But the Respondents did not take any action.
Being aggrieved the applicant has filed this O.A.'seeking the follewing
reliefs. |
I have herd Mr. A. K .Roy, learned counsel for the
applicant and Mrs. M .Das learned Addl.C.G.S.C for the Respondents.
When the matter came up for hearing the learned counsel for the
applicant has submitted that the applicant has submitted
representation datedn28.06.2004 (Annexure G), before the 1%
Respondents and he will be satisfied if direction is given to the
respondents to dispose of the same within -the time frame. Counse‘l for
the Respondents has submitted that she has no objectfon if such
direction .is gfven. In the interest of justice this Court directs the
applicant to make a comprehensive representation before the 1*
respondents alongwith the copy of the Representation (Annexure G)
within 15 days from the date of receipt of this order and on receipt of

such representation, the Respondent No.1 or any other competent

[
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_ .authority shall consider and dispose of the same within a time frame
of three months thereafter. It is. made clear that the 3’ Respondents
“shall take up the matter to the 1* Respondents if so require.

s The O.A. is disposed of accordingly at the admission stage

itself. There shall be no order as to costs.

.V.SACHIDANADAN)
VICE-CHAIRMAN "
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

) Original Application No. /2007
Shri Kayang Pertin .....Applicant
- Versus -
Union of India and others  ...Respondents

SYNOPSIS

Applicant’s name was approved by the U.P.S.C for induction in
the: ILF.S (AGMUT) cadre and included his ‘name in the select list vide
Notification dated 29.06.2000(ANNEXURE - A). Vide Notification dated
23.11.2000(ANNEXURE - C), other two officers némely Shri M.K.Palit and
Shri B.C.Das inducted in LF.S cadre w.e.f 18.,08.2000» but the applicant was not
inducted due to non-issuance of Integrity Certificate by the State Government for
pendency of Disciplinary Proceeding. Later on, the applicant’s Departmental
Inquiry was completed and the applicant was exonerated from all charges vide
Order No. FOR/CC-1/98/PT-527-30 dated 04.07.2002 and‘Integrity Certificate
was iésued n 22.07.2002. Subsequently, after representation dated 19.09.2002, the
applicant was inductéd in LF.S (AGMUT) cadre- vide Notification dated
22.09.2003 (ANNEXURE - F) w.e.f. 06.08.2003 along with two other officers
who were inducted from the list of 2000. After s induct icant
submitted his representati;n dated 28.06.2004 (AEN_EEXURE -~ G) and

subsequently several reminders praying for giving promotional effect w.e.f.
18.08.2000 on which other two officers that is, Mr.M.K.Palit and Shri B.C.Das
were promoted, but same remain fruitless and hence this application. The Special
Secretary (E&F), Government of Arunachal Pradesh also vide Letter dated
10.08.2004(ANNEXURE - H) requested for same but the Government of India is

silent about the matter.

Contd........
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

(An application under Section 19 of the Administrative Tribunal Act’ 1985)

0ANo, R11

/2007
‘Shri Kayahg Pertin ... Applicant
- Versus -
Union of India ...Respondents
INDEX
Sl. No. Particulars Page
1. - Application -6
2. Verification 7
3. Annexure — A 8-9
4. Annexure — B 10-11
5. Annexure - C 12
6. " Annexure —D 13-14
7. Annexure - E 15
8. : Annexure — F 16
9. Annexure - G 17-18
10. Annexure - H 19
11. Annexure — 1-Series 20-23
FILED BY:
&WM
FOR OFFICE USE: Advocate
Signature.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

(An application under Section 19 of the Administrative Tribunal Act’ 1985)

0.A No.__ 1\ /2007 .
Shri Kayang Pertin ...Applicant
- Versus -
" Union of India and others  ...Respondents
LIST OF DATES
Dates Particulars Annexure | Para Page

29.06.2000 | Vide Notification No0.32012/1/93-IFS-1 (PT)
dated 29.06.2000, the applicant was included in ‘
the selection list as his name approved by the A 4(1) 2
Union  Public Service Commission on
19.06.2000.

24.07.2000 | The Respondent No.4 asked to submit his consent . 4(i) )
for termination of lieu in the SFS Cadre. :

08.08.2000 | The applicant submitted his consent as per the B 4(i) )
Letter dated 24.07.2000 of Respondent No.4.

23.11.2000 | Mr.M.K.Palit and Mr.B.C.Das was inducted in .
the IFS Cadre w.e.f 18.08.2000 vide Notification | € 4(ii) 3
No.A-32012/1/93-IFS-I dated 23.11.2000.

22.07.2002 | The Chief Secretary, Government of Arunachal
Pradesh issued the Integrity Certificate of Sh.

K.Pertin after he had been exonerated from the - 4(ii1) 3
charges vide Order No.FOR/CC-1/34/98/PT-527-
30 dated 04.07.2002. _ )

19.09.2002 | The applicant submitted a representation to the ,
Government of India and requested to expedite D 4(iv) 3
promotion.

09.10.2002 | The representation dated 19.09.2002 was '
forwarded to the Respondent No.l by Special E 4(iv) 3
Secretary (E & F) Arunachal Pradesh.

22.09.2003 | The Respondent No.3 appointed the applicant in
the IFS (AGMUT) Cadre vide Notification F. 4(v) 3-4°
No.32012/1/2002-1FS-1 dated 22.09.2003.

28.06.2004 { The applicant submitted a representation
requesting to induct him with retrospective effect G 4(v) 3-4
that is, with effect from 18.08.2000.

10.08.2004 | The Authority forwarded the applicant’s H 4(v) 3.4
representation dated 28.06.2004.

.1 29.12.2004, | The applicant submitted reminders to the 4(vi)

15.09.2005, | respondents as they remained silent to his

30.01.2006 | representation dated 28.06.2004. 4

and I-Series

09.04.2007

ooooooooooooooo
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

3
-
2

(An application under Section 19 of the Administrative Tribunal Act’ 1985)

-Original Application No. 21 \ 12007

- BETWEEN -

Shri Kayang Pertin,
Divisional Forest Officer,
Lohit Forest Division, P.O: Tezu,
Distriét: Lohit (Arunachal Pradesh).
...... Applicant

- VERSUS -

1. Union of India, represented by the
Secretary, Government of India,
Ministry of Environment and Forests,
Paryavaran Bhawan, C.G.O Complex,
Lodi Road, New Delhi.

2. Under Secretary, Government of India,
Ministry of Environment and Forests,
Paryavaran Bhawan, C.G.O Complex,
Lodi Road, New Delhi — 110003.

3. State of Arunachal Pradesh, represented
by the Special Secretary (E & F),
Government of Arunachal Pradesh,

Itanagar.

4. Principal Chief Conservator of Forests,
Arunachal Pradesh, Itanagar.
......... Respondents

Contd.......
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1. PARTICULARS OF ORDER OR ORDERS AGAINST WHICH THIS
APPLICATION IS MADE:

This application is not directed against any particular order but

against the action of the respondents in not appointing the applicant in the Indian
Forest Services of AGMUT with effect from 18.08.2000 that is, the date on which
other 2(two) officers who were selected along with the applicant were appointed

and non-consideration of representations of the applicant.

2. JURISDICTION:
That the applicant declares that the. subject matter of this

application is within the jurisdiction of this Hon’ble Tribunal.

3. LIMITATION:

That the applicant also declares that the preseni application is

within the limitation period as has been prescribed under Section 21 of the

Administrative Tribunal Act, 1985.

4. FACT OF THE CASE:

(i) That the applicant was a Deputy Conservator of Forests under State Forest

Service. His name was approved by the Union Public Service Commission on
19.06.2000 and was included in the select list as was notified vide Notification
N0.32012/1/93-IFS-1 (PT) dated 29.06.2000 along with 2(two) others namely,
Shri M.K.Palit and Shri B.C.Das for induction in the IFS Cadre. As he was
selected, the Respondent No.4, vide Letter dated 24.07.2000 asked to submit his
consent for termination of lien, in the SFS Cadre. Accordingly, the applican-t
submitted his consent vide his Letter dated 08.08.2000. It is pertinent to mention
here that the said selection was made for promotion against the promotion quotas
for the year 1999.and in the same year there were 3(three) vacancies in the State
of Arunachal Pradesh against promotion quota and hence 3(three) persons were
selected. ‘

Copy of the Notification dated 29.06.2000

and Letter dated 08.08.2000 are annexed

herewith as ANNEXURE - A and B

respectively.
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(ii) That the applicant states that vide Notification No.A-32012/1/93-IFS-1 dated
23.11.2000, the respondents inducted Shri M.K.Palit and Shri B.C.Das in the IFS
Cadre with effect from 18.08.2000. But the applicant was not inducted in the IFS
Cadre due to non — issuance of Integrity Certificate by the authority for pendency
of disciplinary proceeding against him.
Copy of the Letter dated 23.11.2000 is
annexed herewith as ANNEXURE - C.

(iii) That the applicant states that later on, the Department Inquiry had been

completed and Sh.K.Pertin, DCF had been exonerated from the charges vide
Chief Secretary, Government of Arunachal Pradesh’s Order No.FOR/CC-
1/98/PT-527-30 dated 04.07.2002 and accordingly the Integrity Certificate of Sh.
K.Pertin, DCF issued on 22.07.2002 by the Chief Secretary, Government of
Arunachal Pradesh and was sent to the Respondent No.1.

(iv) That the applicant states that after the issuance of the Integrity Certificate of
Sh. K.Pertin, he submitted a representation dated 19.09.2002 to the Government
of India and requested to expedite promotion and the same was duly forwarded by
the Special Secretary (E & F), Arunachal Pradesh, to the Respondent No.1 vide
Letter dated 09.10.2002. |
Copy of the representation dated 19.09.2002
and the forwarding Letter dated 09.10.2002

are annexed herewith as ANNEXURE - D

and E respectively.

(v) That the Respondent No.& issued one Notification under No.32012/1/2002- -

IFS-I dated 22.09.2003 and thereby appointed the applicant in the IFS (AGMUT)
Cadre with effect from 06.08.2003 along with 2(two) other officers from the
select list of 2000. After receiving the said notification, the applicant submitted
one representation dated 28.06.2004 requesting to induct him with retrospective
effect that is, with effect from 18.08.2000 on which 2(two) other officers namely
Shri M.K Palit and Shri B.C.Das who were selected along with the applicant and
were inducted in the IFS Cadre. The said representation dated 28.06.2004 was
duly forwarded by the authority vide Letter dated 10.08.2004.
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Copy of the notification dated 22.09.2003
and representation dated 28.06.2004 along
with forwarding letter dated 10.08.2004 are
annexed herewith as ANNEXURE - F, G

and H respectively.

(vi) That the applicant states that after the said representation dated 28.06.2004,

he expected that the same would be considered and he would be given

retrospective effect, but the respondents remain silent and hence, he submitted
reminders dated 29.12.2004, 15.09.2005, 30.01.2006 and 09.04.2007. But all

these were fruitless.

Copies of the reminders dated 29.12.2004,
15.09.2005, 30.01.2006 and 09.04.2007 are
~annexed herewith as ANNEXURE - 1

Series.

Being aggrieved with the attitude and due to non-consideration of

the genuine grievance of the applicant, he approaches this said Hon’ble Tribunal

of the following grounds amongst others: -

5. GROUNDS:

L

II.

III.

For that as the applicant has been exonerated from all the charges leveled
against him and as the Government of Arunachal Pradesh issued the
Integrity Certificate, the concerned respondent that is, Government of India
should induct him in the IFS Cadre with effect from 18.08.2000 that is, the
date on which other 2(two) officers who were selected along with him were

inducted.

For that as the selection is conducted for appointment against the promotion
quota and as other 2(two) officers who were selected along with him were
given effect from 18.08.2000, the applicant should be given effect for the

same.

For that the action of the respondents is illegal in as much as it deprived the

applicant from his due promotional effect due to no—fault of him.
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IV. For that the action of the respondents violates the general procedure as is

followed in case of pendency of disciplinary procedure.

* V. For that due to action of the respondents the promotional quota for the year

remains unfilled.

V1. For that the action of the respondents violates the Fundamental Rights of
the applicant as has been guaranteed under Article 14 and 16 of the

Constitution of India.

VIL. For that the action of the respondents is illegal, arbitrary and whimsical, and

is not liable to be maintained.

VIII. For that at any rate the action of the respondents is not maintatnable in the

eye of law and liable to be set aside and quashed.

6. DETAIL OF REMEDIES EXHAUSTED:

The applicant states that he has availed all the remedies as stated in

Paragraph 4 of the application but failed to get justice and hence there is no other
alternative remedy available to him other than to approach this said Hon’ble

Tribunal by filing this application.

7._MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY
OTHER COURT:
The applicant further declares that he has not filed any application

or writ petition or suit regarding this matter before any Court or any other Bench
of this said Hon’ble Tribunal or any such petition or suit is pending before any of

them.

8. RELIEF SOUGHT FOR:

Under the fact and circumstances stated above the applicant prays

for the following reliefs: - . . +

(a) To direct the respondents to appoint the applicant in the Indian Forest
Services of AGMUT with effect from 18.08.2000 that is, the date on which



other 2(two) officers who were selected along with the applicant were

appointed.
(b) To pass any other order or orders as Your Lordship may deem fit and proper.

(c) Cost of application.

9. INTERIM RELIEF PRAYED FOR:

Under the fact and circumstances stated above the applicant does

not pray any interim relief but pray for early disposal of the application.

10.

11. PARTICULARS OF LP.O:
()  LP.O.No. - 326 04007
(ii)  Date of issue - 3007 -400F
(i) Payableat :- ?Mwaﬁo«ﬁ

12. LIST OF ENCLOSURES:
As stated in Index

Contd.../Verification
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VERIFICATION

I, Shri Kayang Pertin, son of Lotz Kitmong Paxtin o
N

aged about 49 years, resident of Tezu town, P.O.: Tezu, District: Lohit (Arunachal -

Pradesh) and now working_as Divisional Forest Officer, Lohit Forest Division,
P.O.: Tezu, District: Lohit (Arunachal Pradesh) do hereby verify that the
statements made in Paragraph 1 to 12 of the applicationlare true to my personal
knowledge and the submissions made therein, 1 believe the same to be true as

legal advice and I have not suppressed any material fact of the case.

| And T sign this verification on this the _ 2% th day of July
2007 at Guwahati. . | ' L

Date: @q: oF -200%F . e
e 29 - ke P et

-ig-n£ e~
Place: GusooRall "



ANNEXURE - A

*(TO BE PUBLISHED IN THE GAZETTE OF INDIA PART -1, SECTION -2
OF THE GAZETTE OF INDIA)

No. 32012/1/93 ~IFS~1( PT )
Government of India

Ministry of Environment and Forest

Paryavaran Bhawan, CEO Complex,
Lodi Road, New Delhi - 110003

Dated the 29" June 2000

NOTIFICATION

In exercise of the provisions contained in Sub-Regulation (3) of Regulation 7 of
the Indian Forest Service (Appointment by Promotion) Regulations, 1996, the
Union Public Service Commission has approved the Selection List on 19" June
2000, containing the names of the following three menibers of the State Forest
Service of Arunachal Pradesh consultant unit of Arunchal Pradesh — Goa —
Mizoram — Union Territories (AGMUT) joint Cadre, prepared by the Selection
Committee in its meeting held on 18.12.1999 at New Delhi for filing up of
promotion vacancies available in the Arunachal Pradesh unit of AGMUT Joint
Cadre of the Indian Forest Service during the year 1999: -

SI. No. Name of the Officer . Date of Birth
S/Shri /

1 M.K. Palit 28.02.1955
B.C. Das 01.08.1945

3 K. Pertin 07.0.1954

The name of Shri K. Pertin (ST) at Sl. No.3 has been included in the list
provisionally subject to grant df integrity certificate by the State Governiment.

Sd/-
(G.P. Haldar)
Under Secretary to the Govt. of India

To, :
The Manager,

Government of India Press,

Faridabad (Haryana) (alongwith hindi version)

Att
ested by Contd................

Advocate



Copy by post : (BY SPEED POST)

-

1. The Chief Secretary, Govt. of Arunachal Pradesh, Itanagar (Atten : Shri S.R.
Mehta, PCCF & Principal Secretary, Forests). It is requested that the officers
concerned may please be informed of the aforesaid Select List. State govt. is
further requested that while forwarding the proposals for promotion of these
officers to the Indian forest service, following documents may please be
furnished to this Ministry viz: -

i) a declaration as to the singular marital status;

ii)  written consent for termination of lien in the State Forest Service
on confirmation in the Indian Forest Service;

iii)  a certificate by the State Government that there is no stay order of
any Court prohibiting the appointment of State Forest Service

Officer(s) by promotion to the Indian Forest Service in the

AGMUT Joint Cadre;
iv)  a certificate by the State Government that there is no vigilance case
pending/contemplated against the officer(s) recommended for

promotion;

v)  proposals for fixation of seniority of the officers in the prescribed

format under the IFS(Regulation of Seniority) Rules, 1977 which |

should include the date of appointment to the State Forest Service
and the total number of years of service rendered in the SFS by the
officer(s) prepared to be promoted to the IFS duly authenticated.

2. The Secretary, Union Public Service Commission, New Delhi w.r.t their
communication f. no. 10/ , ‘ dated 19" June 2000.

Sd/-
(G.P. Haldar)
Under Secretary to the Govt. of India

A%ate'

KS
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L - ~ ANNEXURE - B
e ' ' GOVT. CF ARU: JAGHAL PRALESH
* OFFICE i Tiu UILVISIUNAL FOMEST OFFLCEH:NAMSAL Fii:,™ VN,
y NAMSAT
MEMO NO. AND/77//96/8785-8 Dates- P ~@ - 20T
Te, _
. fhg Principal Chief bOﬂ"Pletor 0i orests,
i , Lanwar
. And
Principal Secxetary Bf EnVVronment & Forests,
Govie of BN deimcnne GEAINICH .
suB- © EROMOTION OF SFS OFFICERS OF ARUNACHAL
FRADESH TQ II'S CALRE (F AGMUT-REGARDING.

REF ; Your |

alter Ne.FJ 11£/D/L.--2,/d3/',/0 »T/21C62-67
h July /2000 ,

sip, .
diih relfexence to your letter No, ment.loned

above Under veference, ; have the honour io SULTLY heresnith

the following ivformation ss ssked for in tripiicate,
] . o o ' )
4o 4 declaration as to sinqular marital —statug, -

o iritien LOqunt for teIWﬂnatton of 1ien
1 the €S on confirmation in the IFS.

Enclot~ As states shova, Yours faithfully,

.‘ ’] \h' 1.,."\

( K.jwé? x

ul\fl‘ji(,.li\f.. }(‘J l‘ JFF ICER
AGSA L &.,1UVIAAWML

e e s £ 2§ e 10 - v . ——

Copy tos-
The Censervator of Forests,liretern fxucachal
Gixcle, Tezu for favour ofﬂjg;.kiud ‘uformation, ¥
""."" >}Ij}?/l{"{v0'
(o PRRTIN /
UlVLSlLJAL SOREST L"FICER
NAMDAL ¥ ORLST 1IN, NAMSAL
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That Skx, I have marxioed only one and
have only one wife lliving.

'L solemnly afflrm that the above declaration
- 15 true and J unJerstard and that, in the evernt of tiio declara~

tion being found 0. b, jncarrect . afier my appointrant to the .
«Ipct ian qucs gbbelvipe, I shall be lizble to be diswmlssed, B !
; ) ’.."' . i, B . . '! \ ‘
2o N T | heIeby convey my-consent snd readyness ‘
{or termin: tJan of lied in the State Yorests “eryicgn on .
confirmation 4n the Inaian Forest S 2vica. - . |
"3 I 1u:eby confirm that, S appoiniment to ' S
[neian Forsst service Caodxe, 1 have.nu ob;sLuiJn in {ixing- .;
tho sunloiaty in accordance with hules 3 (2) 20id Rule 4 )
I‘_'. |{
vi the {ndisn Forests Service (Regulation nf Senfoxity), L i
. Lo . i
HUJ.OG;..[Q__@E‘-; i ’ r-!
- ' ‘ IR |
Date 3“‘“2 / ?7! 1eon S1grature ; m—g ¢ :
-~ ’ - Q . BE’J P :
T SR ' . e :
. | Memed-  ( YANG PERTIN ) E
- ;
[
i
r
. ;
X H l‘ . - ’
ro S . Attestsd DY
Cod Advocate. S
. . ’ ,Z-v').
\
" %y . )
1
e
. r -
ZW’ - .
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' _ ANNE XURE — e

('l'(‘,l)‘ Hli‘-l’UHi.i;‘H D AN PARTT TS SECTION () OF 1T GAZET TS O AINDICY

o NOA 3200271793117
Ctovernment ol India
NMinistry ol Envitonment and Forests

Panyavinan Bhiowan, CGO Conm
Teodi Road. Few Delhi - 110

Dated the 23 November,

t

L o ' NOTIFICATION

hcxercise of the powers confeived by sub-rale (1) of tule 8 o the tndian 1
service (Recraitment) Rules, 1966 read with sub-repulation (1) of Repalation 9
fudian Forest Service (Appointment by Pramotion) Repulations, 1906, the presider
plensed 1o appointsyith effect from 14,08, 2000 the indecmentioned Two ollicers o
State Forest Service of Arunachal Pradesh 1o the ndinn Forest Service apainst exi
vacancies and to.allocate them to the Arunachal Pradesh sepment o AGMNUT jomt ¢

~

v er sub-rnle (D)ol Rale 5 olthe Todinn Forest Servicee (Cadve) Rades 1906

5.0 {‘I;lmu;n!'[hc ollicer Pate ol 1 h
OF S n K Palil R PRAA
)2 .'j‘hli 13.C0 Das 01 08 1945

The appointment of Shii 3¢ Das 1o IS s =ubjeet (o outeome of ()
Mo 362000 in Civil Rule Ma AS5793 and (i) WP (C) No 211272000 in Gawiinli |
Canml, o ‘

A
(Mo

(G0 Tk
Under Seerctary 1o the Govl ol s

To

The General hlanaper,

Govermment of tndia Press,

Fatidabad (Hlyann) (eeith o Versiomg)

R PR S Y
P

. ¢ .
ﬁ "\ a,- s
. o

Attesteq Dy

Advocate
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R - ANNEX URE -D
) ) ' Dated Ttanagar th //{ Sept, 2002
To '

The Joint Seerclany,
Ministry of Env. & Forests, Govt. oflndm
Gt Floor, Baryavaran Bhawan,-
» CGO Cofnplcx, Lochi Road,
New Dellii 110 003

(’i‘hrougﬁ pro'per channel)

Sub:- 1‘romot10n of SFS officers of Azunachal Fradesh to the IF5 Cadre of
AGMUT-regarding.

Sir, B .

I hiave (he hoiour (6 submit that following recommendation of DPC, the Govl.
of Indha, Min,istry'of Env. & Forests, vide Notification No. 32012/1/93-1FS (P} dtd.
29.06.2000:';11'c':,\;eftiSe of the provisions contained in Subsregulation (3) of the
Regulation 7 of the Indian Forests Service (appointment by promotion) Regulation of
1966 approved by the seclect list of the Unioid Public Service Commission dic.
19.06.2000 and the said list was prepared by the Selection Cominitlee in its mecting
held on 18.12.1999 at New Delhi by which ainong  others 1awas promoted Lo 15
Cadre from the SIS 3 subject to production of an “Integrity Certificate” . A copy of

the said Nofificalion is cnclosed herewith for your ié¢ference tis Annexure -1

After the aforesaid notification, the Principal Chic:[ L(msm\ ator of Forests,
i

’;hﬁ |/; *]()()’ 67 dud,

v

Arunachal “Pradesh vide his letter NO.FOR.A400/I2-

M 07.2000 du(u(d me Lo fumxsh some (lCl&l]S and dechalion !m 7\\.<udnn; the
saine to thu (:ovt of Indla Ministry of Env. & Torests, New Dclhi, which T did
" promptly de my letter dtd. 08. 08 2000. The copy of the sai¥f letter citdd. 24.07 2000
and my reply did. 08.08.2000 are enclosed as Annexure - 11 & 1L - o

In the meantime, [ could lcarn that while scn(linf the rccon'nu.«;m_l:_nl‘i(m for

S ' pr nnmtmn of SIF S olfu.cm of Ar Uﬂa(.h”ll Pradesh to the 15 Cadre of AGMUT ol other
- officers, thc cmth(n iy chc mot send the documents of undersigned submitted to the
LU PCCF wide my letter de 08.08.2000 as because lhe “Integrity Certificate” in

:“.‘_';:Lﬂ)(Ll ol me w L3 noL issucd by the Authority. The other 2 (lwo) SES oflicers
Calongivith whom I was dlb() selected have been appointed and promoted to the tucian
" ‘l‘()l’CSl.‘; Sc:r_\-'l(:e- Cadre of AGMUT wee. [ 18.08.2000 and notificd vide N
ADZ012/1/93-115%-1 dud. 23.1 1.2000. Copy of said notilication is cncloscd herewith

as Annexure - IV.

R
[

Attestsd by

Advocate.



1y
. L]
- A
/.‘l’f 7’2‘-

Now 1 could learnt .th'al;_ the authoritjconcm'n had issued the “uibogrity
Certificate” inrespect of mce an thcrsmnc was also sent to the Miniétry of Env. &
Forests,  CGovt. of India  alongwith other  necessary doctuneiits  with - the
l'(,“,(“i()l'l’ll'l"lCl'ld&\U()]; Imj promotion of 1.11‘1(161‘sig;11€3;c1 (o IFS Cadre of AGMUT during July,
3002, :

; o
. Therefore, 1 carnestly request your honour, please expedite the promotion ol

undersigned to 1S Cadre of AGMUT with retrospective cffect alonpwith aforesaid 2

{two) oflicers.

Thanking with repards
Yours faithfully,
fEnclo-As above ( o ‘\

: /\‘\‘ ey ({ /( ,//(l /

(I PERTIN) SIS

D;’fr'. Conscrvator of Forests
Ofo Principal Chiel Conscivator of Foresls

ARUNACIIAL PRADESH :: ITANAGAR ::

Attested by

3
Kavoaate.
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C ~ " ANNEXURE —E
. Replstered/ :

GOVLERIImMER'T oF TAMUNACHAL CiADLSH ,
WEPAATHENT. OF INVIROLFMENT & FORESTS

ITANAGAR
CNOLFOR ,600/1~2/83/Vol .1 / AL ptd . 1ta, thoet/02

o | o)

. The secreta to the Govi. of Indig,
- mMinistry of Environment & Forests,
paryavaran Bhawan, CGQO Complex,
Lodi moad, New Lelhl~ 110 00j.

Subg - Selection Committee meellop tor. promction offl LIS
, officers of Arunachal Pradesh to 117 cadre of AGMUT
i during the year 1999- Induction of Sl K, Pertin,

, ~ APFs offlcer to Irs - reg. '
ref - Tnis office letter Mo, For,400/E-2/83%/vol X/701-Q2
' - dated 29/7/2002.

LLir : '

g In continuation to this office letter Mo, cited abos
on the s@bject, this is to enclose herewlth represeptation dals
19/92/2002 received from Shri X. Pertilin, LCEF{APES) regarding his
promotlon to IFS cadre with retrospzctive offect with effect
from date Shri MK Palit and Shri BC Das were promoted into IFS
* gadre vide Ministry's order No.A,32012/1/93-T1¢S-1 dated 23/11/:
for neddfuvl action, '

, In this connectlion, it may be stated that the Miuols
vide letter No,17013/22/98-IFS-II dated 15/7/99 (eepy enclosed)
intimated that the vacaney poaltion agalnst promoilon quota in
respent of this State is 3(Three). Thercaftlor only Shri MK Pal
and Shri IC Das were promoted to IS cedre on regular basis w.s
from 18/6/2000 vide Nyniﬂtry’s order dated 23/11/2000 as refe~
rred to above and sShri MC Baruah, LCF{APFS) with retrogpective
effect from 10/2/98 vide Ministry's order No,A,18011/6/99-1F5-
dated 8/8/2001(copy enclosed), Shri MC Darush vas holding ihe
post of LCF in IFS cadre w,e,from 10/2/98 to 31/:v /2701 €111
the date he retired from Govt., sarvice on superannuation, Acoo)
dingly, the representatlion of Surd K.Fertlin, APFS Tor promoiio:
to IFS may please be considered as may be admlssible underth
Rules, ' ' : ' '

Fnclo : As above,

Yours Iaithfullyp‘

o - T
. : ’ . El h\/’ 128 Y{L L PN b %7 )’\07, -~
\L | (13 Lal )

Spzeial Seeretor; (Fou)
Arunachal Pradesh :: Tianagar,

Attested by

$az

Advocatg.

et

A

o
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. ANNEXURE - F
_} . No, $10121/2002-{FS. ] I
o (f([“ S Gavernmest of Ystia
aM Ministry of Envi eonment and Fowsts

’i‘ - Puyavmn B,bwm CGO Copplex,
T LoliRG ,‘t«aa_v«mhu ,,3%0",.,
. . ; . QW'; :

 In partial modification of this Mimstry’!g mmhcauoa of even. vo. dated 28"

and 6t Augnse, 003 the Aresident ia pleassd to appoins !’ﬁ)ﬂowmg 'Ste16 Fovest Oi¥icers

of Arumachal Pradeeh tg the Indian Forest Sﬁ'wpewithﬁfeotﬁdmﬁ August, 2003 und
1o atlocste them o AGMUT cadre af lndian Forest Seorvics umder yub-rule(1)-of Rule 5 of
the Indian qut Service (cadm) Riiles.

July

SNe T T D ofBinh | Selew i
T | S K Portin(ST) | 731058 W0~ T
2 . Sk§ Anand Krighan | 5.7.1948 2000 o
-3 Shri Tasing Sitang | 1.3:1959 | 2002 ;
i ko o S
U}' ™ (? dTowm =
\ , ‘___,...-m"'"

:B&mmn

; bndm' bma;glumbe Um of lugiw,
To a .
thofln&a?msa, ' - | | o
Fw'idqhd(bhpw) . _ | L .
Rigribusion: &
1. The Chief Secreary, Cmqmmem of Aﬂ.magbm,[ Pradesh, ftanagar. : f,?"f}
i ;

The Principal S@cmuy«:E&F& Govt. of Arunaglin) Pradesh, Tapagar.
The Principal C2 C. ¥, Government of Anunachal Pradesh, Tanagir
The Pay &Acmums Officer, PAQ-VI, Tis Hszpn Dedhi. -
The Secretary, Union Fub!io Service Comumissin, Dhoﬁpw' Hougy, N.Delhi.with
reference fo their lettes No. 10/22/2002-AIS dated 13™ fune, 2003
Officers concorned.
7. Guard Filg{Spura copies.

LV L - S W |

4 O

Attestey by

A .
Odvoeato,



o ' o ANNEXURE - G
AR Dated. 28”' luno 2004,

. Fiie Secretary, .the Govt. nl‘]mliﬂ,' S - _ C o (}0
CMinistry of Env. And Forests, . o - St
+ Paryavaran Bhawan, 3 ' C o

¢ CGO complex, Lodhi Rond, e o U
,\c“ De] - 11(;003 R -

{ 'i'ixrémg,h ',)_x;opcv Ch;mncl )
S 1’10mmwn I\f F.§ Oflicors of Arunachal Pradesh to the 11°S cadre of A
AGNUT, IR ' ‘ '

:

“Ref:- Noitication No. 32012/1/2002-IF5-1 41 177200341 28:7:03 and

G1.22/9/03.

Qiry

i . - *

P hive lh- hmwm i mlhmn Ih W vide Matification No. 3200 1 URNIER (PO e 29 (\ 2000, 1
was prometed tof IS cadre Jmm 310G sulmul to production of an “Integrity ¢ ertificate™. A LO])\
5T g said n«mhmhon 15 e lc)%d her u\'\'ﬂh {m Vour ready n,lucmg, as Annexwre - [

CFhescal o Jois of L()I-\.Spf)ndm‘u.(, mw d and ulnmn I\ the “Integrity Certificate™ was
sl n;'e- o 11 rosper L ni me by the authority,

Piovy videthe Notitication wrider rc'l'}.'l"mm- 1 have been appointed o the TES with eflect from
()/‘MT" {he vt)')\' ol . nol Ilu.mcm are enclosed as Annesme  ILIHand IV e this regacd T beg 1o

sobit that o ulhc. Oicers namely:Se ALK Eatid and S BLC.Das who were also selected tor-
S TFS along with me vide Noti fication No. 32012/1793-1FS- (PT)- di. 29.6°00 have been appointed to

e said post vight from 1878700 , vide Notifjeation No. A- ?._Ul‘ I O3-IS-1dt 237112000, A copy.
of 114., said ’\’nlim.xl 0ft 18 cmlc;scd here with fot vour ready reference as Annexure-V. Therefore 1
ant also enm led to Be appointed o the said service retrospectively with cﬂu.l {from 18/8 2000.

‘ aﬁu pmdnchon of I\'I] GRITY CERTIFICATI®

Cin tlus connegtion it may be smlul (hat the Minisirv Vide Tetter No, 17013/98-1FS-IT dt. 15-7-
9% (Copy enclos ,cd as Annesure-VT ) fntimated that (he vacaney against promotion quota in respect

of Aranachal Pradesh-is 3(three) ¢ ]hucallc Shri. M.K Palit and Shri. B.C.Das were promoted to

I“‘:‘ 2dié on regular basis w.e.f 18-8-00 Vide Ministiv's Notification No.A-3201/1/93-[FS-1 dt.
100 % referred to above as annexure-V o and Shii 2.C.B: wruah. DCE(APES) with retrospective

.:Hu.t from- 1()/7/*)% \"(h \gmmrv s Order No. A 180116 V91181 dr. 8-8-01. Shii NLC. Baruah

Wi helding the pest of DCT in 1FS cadre w.e.l ](u’ 08 10 3110701 il the date of his retirement

- irom Crovt. Service on snper unm.almn

Considering oIl (hese .I\I)LLH the sspectal Seeretany (17 l\I) Arimachal Pradesh | Ttanager
Vide his ieiter No. FORAOWE=2/63/V oL /866 di. 9710:02. copy enclosed as annexure-VIIL
siranply reconimendod my e tor carly promotion. T (his connetlion my gepresent: wion dt.
PP 20002 .iddmssul o the Joint Sceratary, Giovt, ol India- \\Imh was also forwarded by the special

- Sacrelry (E&I) Ciovt, of - Aranachal Bradesh may Kindly Be referved too. The cepy of the said

reptesendation is criclosed here with for yousady eleneme _\nm NIRRT

Contd..oo e '

Attested Ov

Advocats.




MK Palit-and bhn 13.C. Das

. appoint me 1o the Il 3 Service mhospwm ely w.e. [ 18:8/00. . ;.
: i
_ Tlmﬁl-‘:_ing you. . '
i : Yours I"ailhfu]‘_\' S o
. C e Q;--—-'l \6?\ e A i
0 (KAYANG PERTININS T ‘
) Deputy Conservator of I‘ur;s; T
. “Dhivisional Forest Oflieer
. Lohit Forest Division: Tezu.
. 3 Dist. 1ohit
. : - CArunachal Pradesh,
3 - artested BY
g i i : Advocaw‘
[
: \ v : . |
i
. \ ‘ y -
b G :
h T ;,
L

As such i m ﬁll fairness-1, should lm\' also been promoled w.¢

Thc dcla) in subnusswn of “Integrity Lmtﬁc.m. is not atmbulabk lo me .
any in this regard was. duc fo, delay of ndmlmctmtm

‘COmd ............. P/2.

to
’

[ 18/8/00 along '\yii_li' St

'lln. dclav 1f
As such 1 would 1cqucsl \ou Lmdls.' 10

. -_ .__M...A.-___._?y.,w N
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ANNEXURE ~ Hf
REGISTERED

" GOVT. OF ARUNACHAL PRADESH
DEPARTMENT OF ENVIRONMENT & FORESTS
ITANAGAR

No.For.35 E(A)-283/Vol-1/86 Dated:Itanagar 10% August’ 04

To

The Secretary ;
Govt.of India, Ministry of Environment & Forests,

Paryavaran Bhawan, CGO Complex,
Lodi Road, New Delhi.

Sub: Proinotion of Shri.K.Pértin, DCF to the IFS Cadre of AGMUT.,

Ref: This office letter No.For-E-2/83/Vol-1/866 dated 9-10-02

In continuation to this office letter cited above this is to enclose
herewith a representation dated 28-6-04 received from Shri.K.Pertin, DCF
regarding his promotion to IFS cadre with retrospective effect from 18-8-2000
along with Shri.M.K. Palit and B.C. Das, DCFs who were promoted into IFS cadre

_vide Ministry’s order No.A.32012/1/93-1FS-dated 23-11-2000.

In tihis connection, it may be mentioned that the name of Shii,
K.Pertin, DCF appeared in the select list of 2000 as per notification issued by the
Govt. of India vide No.32012/1/73-IF5-1 (Pt) dated 29-6-2000 p/owsmnaily
subjected to grant of integrity certificate by the State Govt.

-—

. The charge sheet issued against Shri K.Pertin, DCF by the Chief
Secretary vide memo No.For/CC-1/34/98/1931-35 dated 18-12-2000 has been
finafised vide Govt’s order No.For/CC-1/34/98/Pt-527-30 dated 4-7-02 and he has
been exoneraled from the charge_, Accordingly the Chief Secretary has issued
the Integrity certificale of SHrKPertin.DCF on 22-7-02 copy of which was

ferwarded to you vide this office letter No.For/400/E-2/83 Voi-i/385-86 dated 18-
12-2002.

You are therefore, requested to examine the representation of the
officer in the Jight of the above facts and consider his appointment to IFS cadre as
per the notification of select list mentioned above,

Encio: As stated above Sd/-
(B.S5. Sajwan)
Special Secretary (EXF)
ARUNACHAL PRADESH | Itana?ar



. - | ANNEXURE — T,

REGEi feisy -A.0D

AAAAAA e

REMINDER-1

Datea: 29/ (2{ 2004

mremermn; rmabes e

The Secretary .
Finyarnmant of lndia

BBl fimbon s B T i o kT ~
aBay Wr Vil OiHelis & FGTESS

Faryavaran snavan, L.as.U Compiex
Leqi Road
ey Dty

U - Promotion ot SINrLR Peran, JLGCUF, to the {F.5 Caare of AGIVIUT.

ey - Boecial 3ecraiary’'s NO. FOH-gUU/E-2/83/vL-1/868 DT.09M02002 &
fry. r:fm DRANOY TMRE dntad 10/0R/2004

Pizasa reter 1o e Jpecial Secratary, Enviromment & Forests,
tZoverament of Arunacnal Fradesh, ltanagar's (etler mantioned akove under
rererence, { wouwid reguest You Kingly 1o take necessary acrion as recommended
ny Ine sovecial Secretdry, mnvironment & Forests, Government of Arunachai

Fradesh, anagar and issue necessary order piease,

Yours rainriiiy,

K. ERT i\n i?-b 2.C.F
OMAL FOREST OFFICER

it et il a CAWEEB Pt AN Lol J I
P AN G § i) W InF AN 1N | B 0

Lopy 10 1he Princioal Gnier Conservator of Forests, A9 tanagar for favour
of informotion nleazae

iﬁ ?"’;?\fuN s, DGF
PUASINMAL FORRET ﬁFE!Pﬁ»’Q

ooy gaep g-ﬁr!wn-v Y SILN AN,
b Al £ 32 1 £ N Nt b W TN A R

Attested by

Fazn,

Advocate.
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_REGISGIERED -AD ANNL‘XURE — Iz

RENMINDER-||

Dated:15/09/12005
s - ) ‘ -
.Qs . E
Mo L '
< i ‘. ' '
‘,-r. I i -
_ The Secretary
9 r‘ow—-rnmnm of India
‘Munbny’ cf a..huuvm. gine& lciests '
- Paryavaran Bnavan CG W Compiex
LodiRoad. " o
s . quu C !h: -
5Up:- Promotaon ot Shri. K Pertm D.C.F, tothe l F.S Goare of AGMUT .
1
~ar- . CGpecil B pcretnrv No FOR-v’JUU/Hznssl\fl 'L 1 HG U] usmuuuuz

for. 21N 993/\/OL 1/1Q5 chfed 10:"0‘1/200!1 & Leller No Nit dated . .

hf\l/f\lr‘lﬁf\ e
PR VA AVIVET N

Please refer to the Specml oecrehry, l-nwmnmpnf t;i Forests,
Govertiment of Ar.macmi PI’TUPSh. tanagar's jeuer menrlonnu auove under
rierence, wou:d reqLest you mnmy 1o take necosmry action as recc?mmended
by ihe Special Beciciary, t:nvuonmem & Foje ests, Government of ‘Arunachal

Fraocesn, ltaagar and 1ssue necessary ordsr please.

*

“Yours tantnruny,

; t. N - _ _;' ) ,7‘..\.$-
Vo : : . CICPERTING IES, D.C.F
{ .7+ DIVISIONAL FOREST ORFICER

Lf‘\l II"‘ roﬁ"'l"!' ™ IIGIAIJ-T"‘_‘,'"HI
hd L] Floband | b/l v v il ke

‘a

Copy to:- ' The: Principal (._",hirer Cons'er\(a'tor ot l-’orests.dl\‘r’. itanagar for tavour
of informiation please X

'
f . :

- . K

] . . .

i - ()AR]!N)H‘b DLI—

N ‘r\t\/'c:mmm rnnr'oTOFiFICFR

iy nun'r-l— e T PV frm T N ~ -
PR : - Lul 1K Cl\s_ul unvu.nufv TE:..U
e Toe

A3
L Z- : i
e - L S . . N ..
o SR - . ; |
" P . i
Sy Attested By i
? - 3 . . . . -
r .
. * - °
A . Advocate. | ,’
.
o i
- !
} ' ‘. 7 |
3 ENX
‘ ' N
s -
e FTRA
1] 'J' f
e
.
:
5{‘
‘ o
Aot s

s egr—

- v p——

as e AR

PO

Rt
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ANNEXURE "13

Rodisluied AD
. REMINDER-H
Dated: 30/01/20006
o
The Secratary
Gowt. of india
finistry of Environment & Forests
Parivavaran Bhawan, C.G.O CompleX \
LGOI Road. New Delhi |
Stib:- Promotion of Shri.K.Pertin, D.C.F to IFS Cadre of AGMUT
Ref:- The Special Secretary, Deptt.of Environment & Forests Govt.of
Arupachal Pradesh’s letters No.FOR-400/E-2/83/Voi-//866 dt.09"
Cctober/2002, FOR-35 E (A) — 283/Vol-1/86 dt.10" August/2004 and
the undersigned’s letters dated 29/12/2004 & dt.15/09/2005.
Sir

Fiease refer to the Special Secretary, Deptt.of Environment & Forests,
Goviof A P's letters mentioned above under reference and also the undersigned's
reminder jetters dated 26" Cecember/2004 & 15" September/2005, | would earnestly
wuest your honouwr kindly o take necessary action as recommendad by the Special
Secretary. Dentt. of Environment & Foresls, Govl of AP's vide lelters Mo.mentioned
above under reference. -In this connection. | am again enclosing herewith the copies of
eritire correspordence for your ready reference as Annexure-A.

i

Therefore, | would request you kindly to examine my representation and
recommendation of the Special Secretary and consider for appointment of undersigned
to the IFS Cadre of AGMUT with retrospective effect ie, alongwith ShriM.K. Palit &
Shri.B.C.Des w.e.f 18" August/2000 please.

ENCIo - As stated above Yours fa;tr,]ﬁ_n ly,
SR (el (el
{K.PERTIN) IFS
- DIVISIONAL FOREST OFFICER
LOHIT FOREST DIVISION:TEZU -
DISTLOHIT, P.O-TEZU
ARUNACHAL PRADESH

Copyito- The Piincipai Chief Conservator of Forests, Govi.of Arundchal Pradesi,
itaganar for favour of his information please.

(K.PERTIN) IFS
DIVISIONAL FOREST OFFICER
LOHIT FOREST DIVISION: TEZL!
DIST.LOHIT, P.O- TEZU
ARUNACHAL PRADESH

Attested by

$az

Advocate
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—REGISTERED AD

REMINDER-1V

. . - CeLE Dated: 09-04: 2007
., To . o T ' '
; : - The Sccretary

' Govt, of India
. Ministfy.of Environment & Forests
Ty e __Panyavaran Bhawan, C.G.O Complex
« " Lodi Road; New Delhi-

F T il

Throuqh Prouer Channel

Tt Subi- _Promotlon of Shrl K.Pertin, D.C.F to IFS Cadre of AGMUT

fh A Sr———

" Ref:- ' '.fThe Specual Secretaly, Deptt.of Environment & Forests Govt.of

“Arunachal Pradesh’s letters No.FOR-400/E-2/83/Vol-1/866 dt.09"™

October/2002, FOR-35 E (A) ~ 283/Vol-1/86 dt.10" August/2004

i _ , and_ the undarsigned’s fetters dated 29/12/2004, dt. 15/09/2005

" IR 3()/01/2006 03/07/06 & 18/()‘)/2006

Sir,

: Please refer my numbors of lelters mentioned above under reference,

submitted, 1o you. You are once again requested to take acton as prayed for, otherwise the
undoralgned will-be (ompeliod to approach to the appropriale authority.

This is for-favour of your information and carliest necessary aclion please..

L4 ’ -,

O AN S e
. Yours faithfully,

e

N . : ’. (S
L;r _(‘» R _ | (K.PERTIN) IFS
SR Lo DIVISIONAL FOREST OFFICER
LOHIT FOREST DIVISION:TE2U
DIST:LOHKIT, P.O- TEZU
ARUNACHAL PRADESH

;,.Copy to:- * .In advance to the Sccretary, Covt of India, Ministry of Envuronmcnl &
R - Forests, Parlyavaran Bhawan, C.G.0. Complex, Lodi Road, New Delhi .
\

(K.PERTIN) IFS
DIVISIONAL FOREST OFFICER
LOHIT FOREST DIVISION: TEZU
DIST:LOHIT, P.O- TEZU
ARUNACHAL PRADESH

e

Attested by

Yaz o i

'_ .o - Advocate ’g




